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Madhukar Ramkrishna Petitioner
Shri D,P,Thakur _Advocate for the Petitioner (s)
T . R Versus , ' |
o """ “"The Union of India and ors, “Respondemt =~ = .
None _ Advocate for the Respondent (s)

CORAM
- - S —y
The Hon’ble Mr. U«C.SRIVASTAVA, Vice=Chairman

¢ The Hon’ble Mr. P.S.CHAUDHURI, MEMBER (A)

1. Whether Reporters of local papérs inay be allowed to- see the Judgement ¢ yej
2. - To be referred to the Reporter or not ? '
3. Whether their Lordships wish to see the fair copy of the J adgement ? 7

, , 9

4. Whether in needs to be circulated to other Benches of the Tribunal ?
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BEFORE THE CENTRAL ADNINISTRATIVE T RIBUNAL

_ BOMBAY BENCH
_CAMP AT NAGPUR

0A NO.40/90

MR. MADHUKAR RAMKRISHNA ‘ ©° 4ee. Applicant
) |
The Union of India,

through G,M., Cent al Railuay, y . ,
Bombay VT, ' e Lot

2, ﬁlVlSlonal Railway Manager,

Central Ralluay, Nagpur. sese _Respandents

CORAM : HON'GLE JUSTICE SHRI U, C. SRIVASTAVA, Vice-Chairman.

HON’BLE SHRI P.S. CHAUDHURI NEMBER (A)

Appearance

Mr.D.F. ,Thakur, Adv. =~ L

- for the applicant

ORAL JUDGMENT ’ . DATED '
7 .
TPERT U b‘§ﬁEVASTAVA Vlce-Chairman) 2l 199]

The applicant was appointed in 1964 as Pointaman

" and was subsequently promoted as Cabihman in 1985, Chafges were

framed against him for failure to take 'off.' the signal thus '
causing detenticn to the grain and also fbr consuming liquor
" while on cuty, It appears that thereafter an Inqu1ry folcef

was appointed and the appllcant atténded the 1nqu1ry, the

Yoo admilted Lis Guill lovmgh fow opplicant sayz |

proceedlngs of which 1ndicate that t he appllcantZthat his
signature was taken under duress. The applicant flled there-'
after a mercy appeal and in the mercy appeal he has admitted

that he has taken some liguor,

2.
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2, . The léarned-counsel Fcr‘the'appliéant pleéded that . .
some assurance was given_to the applicant 'if he ad-mits his

guilt and hence the applicant has admitted his Quilt; Obviously,

the plea.taken by the counsél cannot be acgeptéd.in_thé-circumstances'
of the case, It may be that some assuran¢e uas'giveh to the appliCah%
.that he will be saved from the charges but that assurance coes not -

' nullifylthe acf{ Accordingly there is no ground aqd merit in this _i

case, | R . ) , . . )

3..' We accordingly dispose of the'applicéfion with a direction -

that it is for the applicant to approach the Railwa§ Administfgtion B

and thg Railway Administration may consider hig represenfation.- 'i
- This Tribunal cannot make any other observgtions in respect ' |
of penalty imposed., In the circumspahcés; there uouid be no

order as toc osts,

-

*AP+S.CHAUDHURI) . s (U.C.SRIVASTAVA)
' MEMBER (A) , o VICE=CHAIRMAN




